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21.09.2022 B T 3T, “....0ne of the grounds of challenge to the environmental clearance is that the mining site

is the habitat of crocodiles which is protected under Section 9 of Wild Life(Protection) Act, 1972.We consider it
appropriate _to _seek a Fuactual Verification Report in this regard from the Joint Commitiee comprising of
representative of Principal Chief Conservator of Forests (Wild Life), State of Uttar Pradesh and Chairman, Betwa

River Board, State of Uttar Pradesh.” & SHIe ¥ Wil SIcI9 &% U (EeaR 710 ifdrewer o Raie
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p N— 4. None has appeared for Respondent No. 4-Chief wildlife Warden, Government of U.P.
and Respondent No. 6-the MoEF& CC. Notices be issued to them requiring them fto file their response to the
report of the above said Joint Committee.

5. Objection, if any, by the appellant or any of the respondents and specific response by

Respondents No. 1, 4 and 6 be filed within 15 days by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF.”
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“...er...5-0One of the grounds of challenge to the environmental clearance is that the
mining site is the habitat of crocodiles which is protected under Section 9 of Wild Life
{Protection) Act, 1972. We consider it appropriate to seek a Factual Verification Report in this
regard from the Joint Commitiee comprising of representative of Principal Chief Conservaior of
Forests (Wild Life), State of Uttar Pradesh and Chairman, Betwa River Board, State of Utiar
Pradesh. The Joint Committee shall meet within three weeks, undertake site visits, associate the
applicant and representative of the project proponent, verify the factual position as to whether
area in question is habitat of the crocodiles or whether mining activities will be having adverse
impacts on crocodile or whether mining activities will be having adverse impacts on crocodile or
any other reptiles/wildlife’s habitat, breeding etc. Factual Verification Report may be furnished
within one month by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.”

0 ST gRT (i S MG 313, “We consider it appropriate lo seek a
Factual Verification Report in this regard from the Joint Committee comprising of
representative of Principal Chief Conservator of Forests (Wild Life), State of Uttar Pradesh and
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Chairman, Betwa River Board, State of Uttar Pradesh W T RAUT BIdY Applicant and
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R o WS &Ra afrewer, 78 fiwelt # A Appeal No- 07/2022 (1A No. 5012022 & LA
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3—Under secretary to the Government of India, Ministry of Jal Shakti, Dept. Of WR, RD
& GR (Peninsular River Wing), Srishi Bhawan, New Delhi F.No R-24011/33/2022-PR
Dated 14.10.2022
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0 W R e, T8 ﬁ@ﬁ IfTd Appeal No.-07/2022 (1. “A No. 50/

2022 & I.A. No. 51/2022) Ghanai vs Environment Impact lAslsesment Authority
(SEIAA) UP & Ors % UIRd 3f7e fRATe 21,00.22 & ¥ HyGga [ANIET e

SIS, TEUE-9s & Sid XU AM-R & el -3, WUE w003,
REAI-8502 20 21 UGS @I aTe G Uee HEY AROTHOTH WY fofics YR HN T
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) o7 73 R Fraii—1045, 0 TRTETE, TR-HI], S, S0%0 §RT A0 I ERd
aftawo, 7% ool § AR Appeal No.-07/2022 (LA. No. 50/2022 & LA. No. 51/2022)

Ghanai vs Environment Impact Assesment Authority (SEIAA) UP & Ors IR CEIE?
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“One of the grounds of challenge to the environmental clearance is that the mining
site is the habitat of crocodiles which is protected under Section 9-of Wild Life (Protection)
Act, 1972. We consider it appropriate to seek a Factual Verification. Report in this regard
from the Joint Committee comprising of representative of Principal Chief Conscrvator of
Forests (Wild Life), State of Uttar Pradesh and Chairman, Betwa River Board, State of
Uttar Pradesh. The Joint Committee shall meet within three weeks, undertake site visits,
associate the applicant and representative of the project proponent, verify the factual

position as to whether area in question is habitat of the crocodiles or whether mining
activities will be having adverse impacts on crocodiles or any other reptiles/wildlifc’s
habitat, breeding etc.”
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